No.A-54/1/2014-CDN
Government of India
Ministry of Micro, Small and Medium Enterprises
SME Section

&k Kok

Udyog Bhawan, New Delhi - [10011
Dated: 24" January, 2017

To,

I O/o DC(MSME) (AS&DC(MSME), Nirman Bhawan, New Delhi

4] The Chairman-cum-Managing Director, NSIC, NSIC Bhawan, Okhla Industrial Estate,
New Delhi

3. The Chief Executive Officer, KVIC, Gramodaya, 3 Irla Road, Vile Parle (W), Mumbai

4, The Secretary, Coir Board, Coir House, MG Road, Kochi

3 Director General, NIMSME, Hyderabad

6. Director, Mahatma Gandhi Institute for Rural Industrialization (MGIRI), Maganwadi,

Wardha, Maharashtra-442001.

Sub: Revised notification of Udyog Aadhaar Memorandum (UAM)-reg.
Sir,

I am directed to say that in exercise of powers conferred by Sub Section (2) of Section
(8) of the Micro Small and Medium Enterprises Development Act 2006, and in
supersession of the notification no. SO 2576 (E) dated 18.09.2015. this Ministry has re-
notified revised UAM notification vide gazette notification of S.0. 85(E) dated 1ot
January, 2017. A copy of the same is enclosed for information and necessary action.

Yours faithfully,
q‘(Dr. PG Rao)gml?

Director
Tel:23063198

Encl: As above.
To:

i. PS to Minister(MSME)/PS to MoS(MSME)(GRS)/PS to MoS (MSME) (HPC)

ii.PS to Secretary(MSME)/PS tp AS&DC(MSME)/PS to AS&FA

iii.PS to JS(SME)/PS to JS(ARI)/PS to JS(TC)

iv.All Directors/Deputy Directors and Section in the Office of DC(IMBME) and Ministry of
MSME.

Copy to: Shri Shubhendu, Director (Technical), NIC with the request to upload it on the
website of the Ministry
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MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES
NOTIFICATION
New Delhi, the 10th January, 2017

S.0. 85(E).—In exercise of the powers conferred by sub-section (2) of the section 8 of the Micro,
Small and Medium Enterprises Development Act, 2006 (27 of 2006) and in supersession of the notification of
the Government of India in the Ministry of Micro, Small and Medium Enterprises number S.0.2576(E), dated
the 18" September, 2013, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii),
dated the 21* September, 2015 except as respects things done or omitted to be done before such supersession,
the Central Government after undertaking a review of the implementation of Udyog Aadhaar Memorandum,
hereby specifies that any micro, small and medium enterprise shall file Udyog Aadhaar
Memorandum(hereafter, referred to as the memorandum) in Form [ appended to this notification in
accordance with the following procedure, namely:-

(1) The memorandum shall be filed online on the website of the Ministry of Micro, Small and Medium
Enterprises, Government of [ndia at http://udvogaadhar.gov.in ;

(2) Every micro, small and medium engaged in the manufacturing of goods or rendering of services with
total investment in plant and machinery below the limit specified in section 7 of the said Act, shall
file the memorandum;

(3) The memorandum shall be filed only after establishing the unit, obtaining all regulatory approvals
and starting commercial operations:

(4) Any number of activities including manufacturing or service or both may be specified in the
memorandum; '

(5) The proprietor in the case of a proprietorship firm, managing partner in the case of a partnership firm
and a karta in the case of a Hindu Undivided Family(HUF). shall provide his Aadhaar Number in the

memorandum;

(6) In case of a company or a limited liability partnership or a cooperative society or a society or a trust,
Permanent Account Number(PAN) of the organisation along with Aadhaar number of the authorised
signarory shall be specified in the memorandum;

(7) A one time password (OTP) for verification of the fresh memorandum as well as amending of the
existing memorandum shall be sent on mobile phone linked to the Aadhaar Number of the applicant
and the applicant shall enter the OTP in the form before submitting the memorandum;

(8) The memorandum shall be filed on self certification basis and no additional document is required to
be uploaded at the time of such filing: Provided that the Central Government or the State Government
or such person as may be authorized in this behalf may seek documentary proof of the information
provided in the memorandum, wherever necessary;

(9) Udyog Aadhaar Acknowledgemient in Form I to this notification along with a unique Udyog Aadhaar
Number (UAN) shall be generated and mailed to the email address provided in the memorandum;

(10)  There shall be no fee for filing the Udyog Aadhaar Memorandum;

(11) In case an applicant or the authorised signatory does not have Aadhaar Number or in cases where
online filing is not possible for any reason, a hard copy of the duly filled form I, shall be submitted to
the concerned District Industries Center (DIC) or to the Office of the Micro, Small & Medium
Enterprise — Development Institute (MSME-DI) under the Development Commissioner, MSME and
the concerned DIC or MSME-DI shall file the Udyog Aadhaar Memorandum online, on the behalf of

such enterprise;

(12)  Existing enterprises which have filed Entrepreneurship Memorandum-II or the holders of Small Scale
Industry registration, prior to the coming into force of the Micro, Small and Medium Enterprise
Development Act 2006 (27 of 2006) shall not be required to file Udyog Aadhaar Memorandum, but if
they so desire they may also file the Udyog Aadhaar Memorandum:;
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(13)  No enterprise shall file more than one memorandum;

(14) In case of change in address or addition or deletion of activities by the enterprises or for other
changes, the proprietor or the managing partner or an authorized person may apply for amendment of
the existing memorandum in accordance with the guidelines for filing the online Udyog Aadhaar
Form provided in the website of the Ministry of Micro, Small and Medium Enterprises, at
http://udvogaadhaar.gov.in. The procedure for amendment in the Udyog Aadhaar Memorandum
would be same as that for filing new Memorandum;

(15)  General Manager of the District Industries Center of the concerned district shall be authorised to
undertake enquiry for verifying the memorandum submitted by the enterprise and in case of any
discrepancy, he shall issue a notice to the enterprise, giving it an opportunity to present its case and
based on the findings, the authorised officer may amend or cancel the memorandum;

(18) UAM registration has replaced Entrepreneurship Memorandum-II (EM-II) and Small Scale Industry
Registration for all purposes. Central or State Government regulatory bodies, tax authorities, utilities
providing water, power, etc. banks and other financial institutions and similar organisations should
accept UAM in place of EM - II for all purposes. Earlier there was a provision to take Enterprise
Memorandum-I (EM-I) registration before setting up an enterprise. Applicants used to file
applications for obtaining utilities, building plan approval from local bodies, consent to establish from
State Pollution Control Board or applying for term loan from bank or a financial institution to set up
the enterprise along with a copy of EM-I. UAM registration is given after an enterprise starts
commercial operations. Now there is no registration before establishing an enterprise. The practice of
EM-I registration is stopped. There is no counterpart document to EM-I. Therefore, utilities, local
bodies, regulatory bodies, tax authorities, banks and financial institutions and other similar bodies
should not ask for EM-I from the applicants who want to set up an enterprise.

[F. No. A-54/1/2014—CDN]
MANOJ JOSHI, It. Secy.

FORM-I
Pty Wit 087 -y ==
*’q%?’ Govt of India I'l-l|l-
1t &R, T AL 5749 3T HA5i9 Tva B 3 T T
=) MINISTRY OF MICRO, SMALL & IAEDIUM ENTERPRISES mtm}.m INTEAPASD

| Type of Enterprise | Micro | Small | Medium

Manufacturing A B C
Service D E F

Udyog Aadhaar Memorandum

I Aadhaar Number

2 PAN Number*

(U8}

Name of Entrepreneur

4 Social Category SE ST OBC General
5 Gender Male Female
6 Physically Handicapped Yes No

! 7 Name of Enterprise
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8 Type of Organisation **

g3
9 Location of Flat/Door/Block No.
Plant(s)/Enterprise(s)
Name of  Premises/Building/
Village
Road/Street/ Lane Area/Locality
City Pin Code
State District
10 | Official Address of Enterprise
Please enter mobile number as
in aadhaar for which OTP to —
be sent District State Pin
Mobile No: Email:
11 | Date of commencement
12 | Previous Registration SSI
Number-if any
EM-1
EM-2
13 | Bank Details [FS Code:

Bank Account:

14| Major Activity Manufacturing Service

n

National Industry
Classification Code

16 | Persons employed

17 [nvestment

(Plant and Machinery /
Equipment’s)

18 District Industries Centre

Declaration

[ hereby declare that information given above is true to the best of my knowledge. Any information, that may
be required to be verified, shall be provided immediately before the concerned authority.

Submit

* In case of a company or a limited liability partnership or a cooperative society or a society or a trust.

*%(1) Proprietary, (2) Hindu Undivided Family (HUF), (3) Partnership, (4) Co-Operative, (5) Private Limited
Company, (6)Public Limited Company, (7)Self Help Group, (8) Others
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MINISTRY OF MICRO, SMALL & MEDIUM ENTERPRISES

Govt. of India

q&H, 99 o 79 379 §Aed

FORM-II

3 e 3 e Tew
WECAO, SWALL & SEDIM DNTERPRISCE

Type of Enterprise Micro | Small | Medium
Manufacturing A B G
Service D E E
Udyog Aadhaar Acknowledgement
Udyog Aadhaar Number 1 J }
Name of Enterprise
Location of Plant(s)/Enterprise(s) | Flat/Door/Block No.
Name of  Premises/Building/
Village
Road/Street/ Lane Area/Locality
City Pin Code
State District
Ofiicial Address of Enterprise
' District | Stare Pin
| Mobile No: | Email;
Date of Commencement ,
! Major Activity Manufacturing Service
Enterprise Type Micro J Small Medium
! National [ndustry Classification
Code(s)
Previous Registration Number-if | SSI
e EM-1
EM-2
Acknowledgement Date of Filing F)ate of Printing

Disclaimer: This is computer generated statement, no signature required. Printed from udyogaadhaar.gov.in

Uploaded by Dte. of Printing at Government of India Press. Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controfler of Publications. Delhi-1 10034




